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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1340 /2024

INRE:

News Item Titled "Revealed: Real reason behind high

pollution in Delhi and its not stubble burning or vehicles the

main culprit 

19.11.2024.

. " 
IS •••••• appearing in India Today dated

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT N0.6,

COMMISSION FOR AIR QUALITY MANAGEM.ENT IN

NATIONAL CAPITAL REGION AND ADJOINING AREAS

I, RK Agrawal aged about 56 years, S/o Late Shri Prabhat Kishore

Agrawal, working as Director in the Commission for Air Quality

Management in National Capital Region and Adjoining Areas, New Delhi

(hereinafter referred to as 'Commission') having office at 17 th Floor,

Jawahar Vyapar Bhawan, STC Building, Tolstoy Marg, New Delhi -

110001, do hereby, in my official capacity, solemnly affirm and state as

under:

1. That I, in the capacity of Director of the Commission for Air Quality

Management in National Capital Region and Adjoining Areas, am

fully conversant with the facts of the case and competent to swear

this affidavit on behalf of respondent no. 6.

2. That in the present matter this Hon'ble Tribunal took up the subject
�'3-' 
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implead the Commission for Air Quality Management (hereinafter 

referred to as the "Commission") as the respondent No.6 and 

directed for filing the response by way of affidavit. 

3. That the replying respondent is filing the present affidavit in

compliance of Order dated 27 .11.2024 passed by the Hon'ble NOT

and with a view to enable this Hon 'ble Tribunal to appreciate the

issues involved in the present OA.

4. It is pertinent to mention here that the same issue is also being

considered by the Hon'ble Supreme Court in the matter titled as M.

C. Mehta Vs. Union of India & Ors. WP(C) No.13029 of 1985. A

true copy of order dated 27 .1.2025 passed by the Hon'ble Supreme 

Court in WP(C) No.13029 of 1985 is annexed herewith and marked 

as ANNEXURE R-1 (Page J:=r To�� ..  ). 

5. That the Hon'ble Supreme Court vide its Order dated 27.01.2025

while hearing the matter related to Thermal Power Plant, inter alia,

directed the Commission as under:

" ... We direct the Commission for Air Quality Management 

(for short, "the CAQM") to consider and recommend the 

norms which must be followed by these 1 1  power plants and 

their units till the deadlines provided in Table 1 ofltem No.25 

reach so that the pollution can be curbed. The CAQM may 

consult the Ministry of Power and the Ministry of 

Environment, Forest and Climate Change. We grant time of 

one month to the CAQM to submit its recommendations. 

Even the response by the Union of India shall also be filed 
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